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SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Hon.
Chairperson, Sir, I do not have any qualms to subscribe to the tone and tenor of this
legislative document under the title, ‘The Anti-Maritime Piracy Bill’. Our hon.
Minister has already depicted the contents of this legislation inside the House. He
was not present in the country. Otherwise, this Bill would have been passed earlier.
But it has not been possible because he has become a globetrotter who 1s visible in
every nook and corner of the globe. We are proud of him. I appreciate his poise and
posture when he faces global media where he maintains his monk’s calm and

tranquillity ... ([nterruptions)

SHRI RAVI SHANKAR PRASAD (PATNA SAHIB): Hon. Chairperson, Sir,
Chowdhury Ji is my good friend. ... (Interruptions) 1 am happy that you are
appreciating him. ... (Interruptions) But your leader does not appreciate the ...

(Interruptions) I thought I must convey that. ... (Interruptions)

SHRI ADHIR RANJAN CHOWDHURY: Hon. Chairman, Sir, I found him never
unsettled, flustered or exhausted by his activities. So, certainly, not only me but my
leader also always appreciates the work if it 1s done for the sake of the country.
First of all, you should wipe out the misperception of our leader who is, I think,
more than concerned for the people like you to see the country to be strong, to be

dynamic and to be progressive.
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The hon. Minister himself has already been entrusted upon other assignments

also. He has become a proponent of Global South. Already G-20 has been
propagated in a high falutin manner in order to glamorise the individual and also
the Government. I do not know the significance of this kind of propaganda because
it 1s often said that G-20 is long by intent but short by actionable deeds. It certainly
consists 80 per cent of global GDP, 75 per cent of trade and 60 per cent of
population. But as a system of rotation, we have been entrusted to host G-20 as a

17t Member.
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SHRI ADHIR RANJAN CHOWDHURY: Next, the job will be entrusted upon
Brazil and South Africa. What I am trying to say is that certainly, you should be
propagating on G-20 and other issues but we cannot let ourselves to be indifferent
to the other burning issues, especially Indo-China border conflict and relations
because you know that given the present diplomatic cauldron especially in the
Indian sub-continent, we should put our focus on Indo-China relations because

when we go for discussing maritime anti-piracy law, certainly, the issue will be

coming up.
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sometimes we used to ask you. But we know that some issues are related to the

Ministry of Defence. Let me say that the genesis of this legislative document lies
in a latin term hostis humani generis, that 1s enemy of human kind. It originates in
the Admiralty Law.

Sir, we know that the International Court of Justice has no jurisdiction to try
and punish the pirates. That is why, globally, it was felt that a legislation should be
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framed in order to punish the pirates who have been plundering and ransacking
across the ocean. In the wake of fall of USSR which necessitated the withdrawal of
US forces and Russian forces from the sea, it helped those pirates to carry out their

nefarious and heinous tasks.

We have found the geometric rise of piracy across those regions especially in
the Gulf of Eden where 20,000 of ships transit every year. From Gulf of Eden to
Indonesia to Malacca to Hormoz, Gibraltar and everywhere, we have to resist the

pirates by ways befitting them.

So, naturally, we had earlier become a signatory to the UNCLOS. Later, it
was ratified in the year 1995. In 2012, the Bill was introduced but due to the
dissolution of the House, it was not passed. Again, it was brought up in 2019 and
now it is going to be passed. It is the need of the hour. So, there is no dispute on

passing the Bill. Earlier, the Bill was called Montego Bay Act.

So, we did not have any reservation in passing the Bill but taking advantage of
this discussion, I would like to flag the attention of the hon. Minister to one point.
Between 2009 and 2019, 500 Indians were captured by pirates.

Between 2016 and 2020, more than 900 such incidents occurred globally and

it is admitted that ten per cent of global sea piracy relates to India.

It 1s reported by International Chamber of Commerce that between 2019 and
2020, attacks on sea by pirates/robbers increased by 20 per cent. So, the point is,
we are living in the Indian Ocean Region. Indian Ocean Region bears great
significance because it is recognised as the third largest Ocean with 20 per cent of

water.

It is not only that but also half of the containers transits through Indian Ocean
Region. Two-thirds of the bulk cargo traffic passes across this Region which is an
arca of 68.56 square kilometres. Nearly 55 per cent of oil reserves and 40 per cent

of gas reserves are in the Indian Ocean Region.
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Sir, I would like to flag the attention of the hon. Minister to another
information which I have gathered. The recent analysis of global conflicts by
Heidelberg Institute for International Conflict Research suggested that 42 per cent
of oil conflicts can be associated with the Indian Ocean countries. So, we can easily

assess the gravity of this particular Region.

Certainly, there is no denying the fact that the Region has become a contest
between America and China. American Indo-Pacific strategy and China’s, BRI and
Maritime Silk Route strategy, both are convergent and divergent. So, certainly we
have to tread this area very cautiously and we firmly believe that our Government
will certainly do so. But we also like that Government may indulge in having a
consultation with all Opposition leaders at some point of time because the interest
of the nation does not belong only to the ruling dispensation. The interest and the

security of the nation belongs to all as India is a country of all of us.

Here, I would also like to point out that according to clauses 2, 3, 4 and 5 of
the Bill, it defines piracy to include any illegal act of violence, detention or
destruction committed against a ship, aircraft, person or property, inciting or
intentionally facilitating such illegal acts, voluntarily participating in the operation
of piracy, and any person who commits an act of piracy will be punished with
imprisonment for life or with death penalty, if the act of piracy causes or attempts

to cause death.
15.00 hrs.

However, another clause in this Bill provides for imprisonment up to 14 years
along with a fine if a person aids, assists, participates, organises or directs another
person to participate in an act of piracy. The offences in both the clauses seem to be
similar. It is not clear which penalties shall be applied in such circumstances. |

think the hon. Minister will certainly respond to our queries.

Another issue is extradition. I do not know with how many countries, we have

this kind of extradition treaties and, if not, bilateral reciprocals could also be done.
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Let us have an account of the extradition treaty and bilateral engagement with other
countries. We all know that it has already assumed a global proportion. This is the
reason why most of the countries, especially those littoral countries, have their own
interests in the oceanic regions. They have been transcending themselves from their
own thinking. From sea amnesia to sea cognisance has become a growing trend of

all those countries.

I would like to draw the attention of this Government that Indian Ocean region
is also recognised as an area of Golden Crescent, Golden Triangle. I do not know
how this Bill will tackle this kind of emerging menace across our oceanic region.
That is why I suggested that both you and the Defence Minister will be required for
having an effective discussion.

Sir, the United Nations International Drug Control Convention is also there.
We do not know whether we are a signatory to this Convention. But the issue is that
we need more naval power. There is no denying it. My colleague, Shri Manish
Tewari has also highlighted this issue and I believe that the Government is also

pondering over it.

Now, we are being encircled by our hostile country, China. A concept of
‘String of Pearls’ is being applied upon us. China has been adopting wolf warrior
diplomacy, a hara-kiri diplomacy. They are exerting their own influence upon those
littoral countries. Starting from Maldives to Sri Lanka, from Sri Lanka to Djibouti,
from Djibouti to Gwadar, we are being encircled everywhere. Now, we have to find
out our ways and means how to extricate the Chinese sphere of influence by our
own. That is why we need a blue-water navy. I do not know whether the
Government has its financial sinews right now in order to counter the Chinese

influence along this area.

The South China Sea has already been dominated by China by the Nine-Dash
line. On the imaginary Nine-Dash line, they are going to dominate the entire South

China Sea. To become a super power, they need two seas. America has two seas —
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Atlantic Ocean and Pacific Ocean. China is going to dominate the South China
Sean and the Indian Ocean. There is no denying it. It is a strategic objective of a
growing super power. China is facing only the Malacca dilemma. But geography
has given us a number of opportunities also. A number of choke points are in the
vicinity of our strategic phenomena. But we have to explore how more effective

teeth we can ... (Interruptions)
DR. NISHIKANT DUBEY (GODDA): Sir, I am on a point of order.

HON. CHAIRPERSON: Under what rule do you want to raise your point of

order?
oft SR Io A W, I I B, ID! S S |

DR. NISHIKANT DUBEY: Sir, 1t 1S under Rule 94.

It says:

“The discussion on a motion that the Bill or as the case may be, the Bill as
amended, be passed shall be confined to the submission of arguments either
in support of the Bill or for the rejection of the Bill. The member while
making the speech shall not refer to the details of the Bill further than 1s
necessary for the purpose of arguments which shall be of a general

character.”
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SHRI ADHIR RANJAN CHOWDHURY: The South Asian countries for their

energy supply, depend on the maritime supply routes in the Indian Ocean. This is a
region where the US-led Indo-Pacific Strategy and the Chinese-led Belt Road
Initiative, and the Maritime Silk Route converge and diverge, paving way for these

two countries to exercise absolute strategic advantage over one another.
Sir, here, I would like to quote Mr. Kaplan. Once he mentioned:

“Geopolitics is the battle for space and power played out in a geographical
setting. Just as there are military geopolitics, diplomatic geopolitics and

economic geopolitics, there is also energy geopolitics.”

We are trying to secure our energy. The hon. Minister himself has stated that

we are to secure our energy route. That 1s why [ am referring it.

Sir, I know that the ruling regime does not want to speak on this 1ssue more,
but it is my duty also to flag the attention of the hon. External Affairs Minister
because he knows the art of diplomacy. That is why I am goaded to offer some

suggestions to him.

HON. CHAIRPERSON: Thank you.

SHRI ADHIR RANJAN CHOWDHURY: Sir, I am just concluding
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Hon. Jaishankar-ji, according to Stalin:
“A diplomat’s words must have no relation to action—otherwise what kind of
diplomacy is it? (Words are one thing, actions are another) Good words are a
mask for concealment of bad deeds. Sincere diplomacy 1s no more possible
than dry water or wooden iron.”

Why am saying so?

SHRI BHARTRUHARI MAHTAB (CUTTACK): Mr. Chairman, Sir, this is not
Mr. Adhir Ranjan Chowdhaury, who is giving the speech. He is giving the point of
view of the Congress party. So, I would say that when the Congress is quoting

Stalin, it should be taken note of! ... (Interruptions)

SHRI ADHIR RANJAN CHOWDHURY: I am quoting Stalin only to enlighten
the House that this Government should not follow the path of XI Jinping because
XI Jinping is a descendant of Mr. Stalin. That is why I referred to him, and I

thought it prudent to, at least, adumbrate our erudite External Affairs Minister.

[ feel that the External Affairs Minister will certainly take my views into

cognisance without any provocation by those Members of this House.

Sir, I am certainly supporting this Bill. But the fact is that there are two-three
caveats in it. It is because ‘the rarest of the rare cases’ has not been properly
mentioned. Whether it has been wiped out, whether it has been abolished or not, is

not clear from this Bill.

Here, in the Bill, ‘life imprisonment’ and ‘death’ both have been mentioned.

So, some sort of ambiguity is still there.

Lastly, so far as the PMLA, that is, presumptive clauses are concerned, |
know that it 1s a very difficult task, to clarify the issue. According to Chief Justice
Ramana: “When the burden of proof was among one of the two prima facie issues

that require consideration.”
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When governments across the world are acquiring more extraordinary powers

to govern people, it is essential to review the burden of proof, not just in the light of

PMLA but also in other laws that reverse the presumption of innocence. We are
observing the onslaught of ED and CBI. So, this also should be reconsidered.

Thank you.
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THE MINISTER OF EXTERNAL AFFAIRS (DR. SUBRAHMANYAM JAISHANKAR): Sil‘, I rise to

respond to the views, queries and concerns of the hon. Members before I move the
official amendments to the Anti-Maritime Piracy Bill, 2019. First of all, I would
like to thank all the hon. Members across the House because, I think, everybody
has looked at this initiative very positively. There is a broad recognition that our
country requires anti-piracy legislation. It is a part of our international
responsibilities and, I think, by and large, I can see, there is unanimity about the
Bill. T also, Sir, want to, particularly, thank the Standing Committee, the Chairman
of the Standing Committee, Shri P.P. Chaudhary ji, who had to leave just now
because he had a Standing Committee meeting. But, I want to put on record that he
and his colleagues, the Members of the Standing Committee, from whichever party
they are, have made many invaluable suggestions. Out of 18 recommendations, we
have taken almost everyone of them on board and their recommendations, I want to
say, have greatly helped in getting the right balance in this Bill. Before, I come to
the points which were raised by individual Members, I want to clarify one issue
which came up and which was the question of Government amendments. 1 think,
some hon. Members had either not seen the amendments or they were not aware of

the amendments. Shri Manish Tewari ji, actually, in his remarks said that it was
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presented at very short notice. I want to put on record that, actually, the
Government amendments were moved in the last Session, in the Monsoon Session.

31‘d, 4th Sth

They were moved in the business which was there for and 5™ of August and

the amendments were, actually, uploaded on July 2274 that was in the last Session.

In this Session, before we had the debate on the Bill, there was again an uploading

of the official amendments on December 6. So, I want to be very, very clear and
on the record that all that has been moved by the Government side is very much
available to Members and it was our expectation they would look at it. Now, the
interesting thing is that even though some hon. Members, perhaps, could not, for
whatever reasons, see the amendments, almost everything that they said — what the
hon. Member said, what the Standing Committee felt, and what is the Government
amendment — actually, converge. So, it is not that we are at cross purposes with
each other. Actually, most of the House is converging on pretty much the same

1ssues and I will address some of them.
15.14 hrs. (Hon. Speaker in the Chair)

Before coming to individual Members, I would like to focus on three or four
common or important issues, some of which shri Adhir Ranjan Chowdhury raised,
some raised by some of the other Members and, I think, the most important of this
relates to the death penalty issue. Now, what we have done, Sir, is in the Bill under
clauses 3, 4 and 5, there 1s a range of punishments which have been provided
depending on the gravity of the offence and the extent of culpability. So, for the
sake of clarity, let me state that under clause 3.1, whoever commits any act of
piracy, shall be punished with imprisonment which may extend to imprisonment for
life or fine or both.

The official amendment has provided for:

“with imprisonment which may extend to imprisonment for life or with fine or
with both.”
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As regards the provision for death, there is a provision under Section 3 (i1).

Now, as per the Government amendment, that has been amended. Now, it says:

“(i1) with death or with imprisonment for life, if such person in committing the

act of piracy causes death or an attempt thereof.”

Hon. Speaker Sir, through you, I want to assure the House that the concern
that there will be a mandatory death sentence is no longer relevant in view of the
Government amendment which actually provides for death penalty or life
imprisonment, depending upon the nature of the circumstances. This is in keeping
with the Supreme Court pronouncement, which many hon. Members also raised in
their remarks, which is that the death penalty should be the rarest of the rare. So,
that flexibility i1s there in the amendment to the Bill. We have also kept in mind
regarding extradition. Many countries will not extradite if there is a death penalty.
So, that flexibility is also there. Some of the other hon. Members mentioned that in

their remarks.

The second issue is the issue of graded punishment. There are different
Clauses and different levels of punishment. Under Clause 3.1, for committing an
act of piracy, one could have up to life imprisonment. But if someone attempts to
commit the offence of piracy or aids or abets or conspires or procures, then that
person shall be punished with imprisonment for a term which may go up to ten
years. So, as it 1s a lesser offence, the punishment envisaged is lesser. If someone
has participated or organised or directed another person in an act of piracy, the
punishment for that is fourteen years. So, we leave it to the court to make the
judgment, depending on what the culpability of the person is. Accordingly, that
option for the punishment is there.

Then, Sir, many hon. Members raised the concern about presumption. |
would like to clarify this. This was the point which Shri P.P. Chaudhary made when
he was speaking in terms of the Standing Committee recommendations. It is not an

open-ended presumption. I think, Supriya Suleji had expressed that concern that it
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should not be by presuming that the Government has the right to take action. There
are very specific conditions relating to presumption. Condition No. 1 is that the
arms, ammunition, explosives, and equipment must be recovered; condition No. 2
1s that there is evidence of the use of force; and condition No. 3 is that there is
evidence of an intended threat. So, unless these conditions which prima facie show
that some act of piracy has happened and even there, the presumption is ‘unless the
contrary is proved’. So, [ want to say very clearly that this is not a case where you
are presumed to be guilty unless you are proven innocent. There has to be evidence
on two cases or there has to be a recovery in order for the presumption to take

place. So, I hope, the hon. Members are re-assured in this matter.

Then, Sir, some hon. Members raised the question of international
cooperation. The whole purpose of the Bill is also to promote international
cooperation. I think, many hon. Members and the Standing Committee pointed out
that India has been a party to the UNCLOS since it was ratified in 1995. We have
not pursued the subsequent legislation to deal with piracy offences. It is important
that we are seen as a responsible international player. ... (Interruptions) Today, we
are a member of the ReCAAP, an arrangement of 20 countries in South East Asia
which incidentally happens to be headed by the former Chief of the Indian Coast
Guard, Mr. Natarajan.

They deal with armed robbery and piracy in South East Asia. We are part of
the Contact Group on Piracy off the coast of Somalia because there is a lot of
piracy out there. We have been in the Gulf of Aden. We have deployed it since
2008. We have also now joined the Combined Maritime Force based in Bahrain.
Shri Manish Tewari Ji had raised that issue. The matter had been under
consideration but we came to the conclusion that the benefits of joining were more
than that of not joining. In fact, for the first time, one of our ships has taken part in

an exercise called, ‘Operation Southern Readiness’ as part of the CMF.
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We have also engaged with regional navies. We have engaged with foreign

friendly countries. We have done EEZ surveillance. We have done co-ordinated
patrols. We have created a maritime domain awareness system, and we have a
Fusion Centre in Gurugram, which actually gets data from the entire Indian Ocean

area so that there is better maritime security.

Then, the issue of our fishermen was also raised. I think Sumathy Ji raised it.
Sir, I was in a dilemma when she brought up the issue. She has said that the
Government of India is giving step-motherly treatment because the Tamil
fishermen and fishermen off the Gujarat coast are treated differently. Now I am a
Tamil elected from Gujarat, and I was really not sure which side of the picture I

give because the other side would react. So, I want to give a win-win answer.

HFTT 3eHE: 31U dHd & g, Al ToRTd § AHR 3L R |
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m TIT | So, it is for the House to judge. I am taking it from 2014 because that
is when the Gujarat argument started. So, from 2014, the number of Indian

fishermen released from Sri Lanka are 2,835. The number of Indian fishermen,
apprehended off the Gujarat coast, released from Pakistan, is 2,165. So, 670 more
Tamil fishermen have been released after 2014. So, I want the hon. Member to be
very re-assured that there is no step-motherly treatment. In fact, there is very good
fatherly treatment. Sir, [ want to make a very serious point here. If there is
any Government, any leader, any Prime Minister who has given attention to the
problems of the Tamil fishermen, it is Narendra Modi because we have, during his

Government, set up a mechanism with the Sri Lankans to take up fishing issues.

He has himself spoken to the President and Prime Minister of Sr1 Lanka on
repeated occasions. He has asked me to deal with the Minister of Fisheries, and
other Ministers on this matter. ... (/nterruptions) The fact is, if today the fishermen

apprehended in Sr1 Lanka are being released — let us be clear — they are not released

about:blank 13/42



319123, 2:43 PM about:blank
because somebody in Chennai is writing letters. They are released because
somebody in Delhi is taking up the matter. So, I would not like this to become an
issue. For us, fishermen are fishermen -- whether they are in our southern coast,
whether they are in our western coast, whether they are in our eastern coast -- we
will treat them all, equally as our citizens. I would like all Members to be re-

assured on this matter. ... (Interruptions)
AT e : 31 e SR ORI &1 WY 9d @1 § | 311U 96 oSy |

DR. SUBRAHMANYAM JAISHANKAR: Sir, I would then move to the next
issue, which many Members raised about, whether there should be the consent of or
consultation with Chief Justices when specifying designated courts. In this matter,
we were guided by the Ministry of Law and Justice citing precedents. The
precedents are the Prevention of Money Laundering Act, 2002 and the National
Investigation Act, 2008. In both the cases, special courts were set up. In both the
cases, these were done in consultation with the Chief Justice of the High Court

concerned.
So, I want to say that we followed that particular precedent.

Then, we came to the issues of various Ministries. I think the hon. Members
wanted to know the roles of different Ministries being defined. I want to assure
them that there are already standard operating procedures (SOPs) and contingency
plans. Depending on the situation, the Ministry of Ports, Shipping and Waterways
has its own plans and SOPs. The Ministry of Defence, the Navy has its own plans.
Our effort in the Ministry of External Affairs is to coordinate it. So, again, [ would

like the hon. Members to be assured that this is being taken care of.

Then, with those broad remarks, I would like to address some specific
concerns which individual Members had made. I will start with Shri Manish Tewari
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ji. He had sought an amendment to the title of the Bill, saying ‘Maritime Anti-
Piracy Bill’ and not ‘Anti-Maritime Piracy Bill’.

[ want to assure him that that is part of the Government amendments. It has
been taken care of. Regarding the combined maritime task force, I have already
spoken about it. We have weighed the pros and cons and decided to become a

member.

Then, he spoke about what we are doing to ensure greater security in the
Western Indian Ocean and the Arabian Sea. I want to assure him that we are
working with our various partners in the region, and our maritime cooperation there
has become very much stronger. The death sentence issue, I have already dealt
with. He had referred to the word ‘counsels’ which was there in clause 4, and he
felt that the word ‘counsels’ was not the right word. We agree with him. The

Government amendment has replaced the word ‘counsels’ with ‘conspire’.

Then, there was a concern he expressed that under clause 9, Indian nationals
on the board of foreign ship may be heard due to piracy, and we do not have the
jurisdiction to try that. So, we have removed that provision so that that problem is
not there. I have already answered with regard to the presumption issue. So, in
regard to the issues pertaining the Bill, I have responded to the concerns that he has

raised. ....(Interruptions)

Now, if I could move to the issues raised by Shri P.P. Chaudhary ji, he had
raised an issue that there should a replication of words ‘aids or abets or procures’.
But what I have clarified to him is that Sections 3, 4, and 5 envisage different levels
of culpability, and the punishment envisaged depends on the seriousness of the
offence, and we trust and leave it to the judgement of the courts to actually exercise
the latitude which the law gives them in this regard.

Then, Shri Bhartruhari Mahtab had raised an issue that the presumption
should be confirmed by the High Court within 30 days.
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SHRI BHARTRUHARI MAHTAB: This is my amendment to the Bill. ...
(Interruptions)

DR. SUBRAHMANYAM JAISHANKAR: Yes.

So, I would like to clarify to him that the presumption is not an unconditional
presumption. The presumption has prima facie evidence. Twice the word
‘evidence’ 1s mentioned. Once the word ‘recovery’ is mentioned. Our view is that
the designated court will not presume about the commission of the crime without
those conditions being met. So, I would urge the hon. Member not to press his

amendment in this regard.

The second issue was also regarding confirmation by the High Court.
Confirmation of the High Court is only after the passage of a death sentence. In any
case, the judicial review option is open to anybody, who is found guilty under any

of these processes. So, we do not believe that that is necessary.

Then, he also raised the issue of legal immunity for acts that are done in good
faith. This 1s a very relevant point. I would like to underline to him that this is
covered by two provisions. Section 11(A) says very clearly that not all arms and
ammunitions are by necessary regarded as mala fide, if the legitimate authority
carries it. Secondly, 15 (1) refers to authorized personnel who are in pursuance of
their duties. So, I hope that between those two, it will not be necessary for the hon.

Member to offer his amendment.

He also made a point about international cooperation. I have dealt with that

in my remarks.

Then, Dr. Sumathy brought up the issue of setting up a Sessions Court in
Tamil Nadu. The designated court, I would like to assure her, will be set up in
consultation with the Chief Justice of the High Court. Logically, it would be there
in all the coastal States.
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Regarding the effective coordination mechanism which she referred to, I

have pointed out that the SOPs and coordination is being done.

I have already covered the issue of death penalty. Again, I think, I have

already addressed the issue of international cooperation.

Then, she had asked for a clear definition of the role of the State
Governments. I would like to inform her that Article 6 and Article 10(3), both of
them, clearly assign a responsibility to the State Government which is that the
Central Government for purposes of this Act, by notification, confer power of
arrest, investigation, prosecution exercisable by a police officer, under this Code,
on any of its officers, or any officer of a State Government. So, the State

Government has a very clear role in the enforcement of this legislation.

[ had referred to the Sri Lankan fishing issue. She had also brought up
Katchatheevu and expressed concerns regarding Katchatheevu. This is a long
pending matter, but I would urge the hon. Member, when she raises the
Katchatheevu issue, not to look on this side, but to look on that side because I do
not think that the issue started from this side of the House.

This 1s a long-standing issue. It is an issue which the hon. Member knows
because her party has also been in the Government along with the party which
actually moved the Katchatheevu Agreement. So, I think, it is best we leave them to

sort 1t out.

If I could move to the issue raised by Shri Vinayak Rautji, it was the creation

of courts on eastern and western seas. My answer has already covered that.

Shri Kalyan Banerjee raised two issues. One was about abolishing mandatory
death penalty. I have answered that. The next was the issue of creating manpower
and capacity for building Marine Police. I think, this is a very important point. It is
something which the Government will certainly take note of and give attention to.
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Shri Alok Kumar Suman had said that we should have consulted more

countries before we drafted the amendment. I would like to share with the House
that the Standing Committee actually looked at a number of other international
legislation and they looked particularly at the legislation in Australia, New Zealand,
Sri Lanka and the UK because the legal systems were very similar, and many of
these countries already had legislation on this subject. Therefore, there was a best

practices effort made before we drafted this Bill.

He has spoken about internal coordination and international cooperation.
Both are matters which I have already addressed. He has also spoken about creating
a capacity building in this country to respond to piracy situation. As I mentioned,
some of this is already in the making. Certainly, with our SOPs and coordination,
this will improve.

One legal point he raised was whether we should focus on extraditing people
of Indian origin who are involved in piracy. The Bill, which we have moved along
with the Government amendments, does not provide for differential treatment of
citizens of various nationalities. For us, an act of piracy is an act of piracy. We
cannot make a separate reference to PIOs in this regard. I have already addressed

the issue of death penalty that he had raised.

Kunwar Danish Aliji had raised two issues. One was, of course, death
penalty. 1 have replied to that. The second one was whether life imprisonment
should be for entire life.

This is a legitimate issue but it is not an issue for this House and for the

Government to decide. It 1s a matter for the courts to take a call on.

Then, Surpriya Sule ji had referred to the fact that there was no mention of
cyber attack in the Bill. Cyber attack is a very serious matter. It is a very legitimate
concern. But it is outside the purview of this Bill because this Bill is focussed on
piracy. There are separate legislations and separate efforts underway to deal with

cyber attacks, which is a growing concern. I have taken note of the concern but I do
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believe that this is not a matter to be included here. Her concern about presumption

of guilt, I have already answered.

Then, E.T. Mohammed Basheer ji mentioned about the fact that the definition
of the word ‘vessel’ should be expanded. I believe we have met his requirements
through the Government amendment. He had also referred to prosecuting pirates
irrespective of their nationality. That concern has also been met under section 9. He
had spoken about the cost of piracy and how we will counter it. The cost cannot be
quantified but obviously it is a very serious matter, which is why we are moving the
legislation. He had spoken about Government’s responsibility for countering piracy.
We take our responsibility very seriously. Defence and Navy have their SOPs.
Shipping has its SOP, and we are moving this legislation.

Shri N. K. Premachandran, I believe, is moving some amendments. His first
concern was with regard to police officer and that he should not be below the rank
of a DSP. In the CrPC, a police officer even of the rank of SHO can make arrest.
So, we have gone with the standard CrPC definition. Similarly, there was the issue
of gazetted officer. I think he has sought to insert the word ‘not below the rank of
Under Secretary’. We have actually deleted the word ‘gazetted’. We have just kept
the word ‘officer’ because different States have different practices and we want to
respect all of them. Regarding the High Court issue about consulting and consent, |
have already dealt with it. He has spoken about the need to insert the word ‘in
writing for a request’ in section 9. That entire section has been deleted in the
Government amendment because we feel that in a piracy situation it is difficult to
communicate with the ship, so we should actually avoid that and leave it for the

authorised ship to take necessary action.

His point about substituting the word ‘reasonable opportunity’ for
‘opportunity’, the Government amendment has taken care of it. About presumption
of guilt, I have already replied. About mandatory death penalty, I have already
replied.
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There was an issue regarding a ship situation in Nigeria. It is a ship called

‘MV Heroic Idun’. As a number of Members raised this issue, I want to inform
them that the crew members have been charged on three counts. Their case hearing

oth_p1th January. We are providing them legal support. We are

is coming up on 1
giving them consular support. We will do whatever we can to help them in these

circumstances.

Then, Sir, I come to Shri K. Suresh’s concern. One was regarding the area of
jurisdiction. I think the amended definition of jurisdiction which includes EEZ and
all waters beyond the jurisdiction of other States deals with the matter. The issue
regarding imprisonment, I have dealt with it as well. As regards the rarest of the
rare and death matters, this too is something which I have already addressed. He
had some concerns about Indian courts not having jurisdiction in some cases. That
has been deleted as part of the Government amendments. He was concerned that
how does the law treat a foreign Government’s naval force. What I want to clarify
is that nothing in the proposed Bill will apply to a warship or a Government’s own

ship employed for non-commercial service.

So, these were the issues discussed earlier. Today, Shri Adhir Ranjan
Chowdhury also spoke on the Bill. He was kind enough to note what he calls my
activities around the world. I appreciate that very much. I want to inform the
House, through you, that I was in New York to chair the UN Security Council

which is a matter of great pride for all of India.

The two issues which came up were the reform multilateralism and counter
terrorism, that is, the UNSC reform and counter terrorism both of which are very,
very important, and are subjects of national consensus in this House. He referred to
the G-20 issue. It is outside the purview of the Bill. But I want to tell him that this
is a moment when the world is looking for Indian leadership. So, if the world
values India’s leadership, I would urge all sections of India ... (Interruptions)..
because something rotational does not mean you are not valued. ... (Interruptions)..
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DR. SUBRAHMANYAM JAISHANKAR: Sir, in passing, the hon. Member used
the word, ‘Government is indifferent to China.” So, I want to say something. If we

were indifferent to China, who sent the Indian Army to the borders? ...
(Interruptions) If we were indifferent to China, why are we today pressing China
on disengagement and de-escalation? Why are we saying publicly that our ties are
not normal? Sir, we have no problem if there are political differences, if there is
even political criticism. I have heard sometimes that my own understanding needs
to be deepened. When I see who is giving the advice, I can only bow in respect. But
I think we should not directly or indirectly criticize our jawans. ... (Interruptions)..
When our jawans are standing ... (Interruptions) our jawans are standing in
Yangtse at 13,000 feet ... (Interruptions).. At 13,000 feet, they are standing there
defending our borders ... (Interruptions).. They do not deserve to have the word
‘pitaai’ ... (Interruptions).. The word ‘pitaai’ should not be used for our jawans ...
(Interruptions).. Sir, our jawans are standing their ground ... (Interruptions).. So,
they should be respected. ... (Interruptions) They should be honoured ...
(Interruptions) They should be appreciated ... (Interruptions). This is not
something which is appropriate. ... (Interruptions)..

Sir, let me come to the Bill... (Interruptions).. One is the graded penalties
which apply... (Interruptions). The graded penalties apply. There 1s no confusion
out here. For certain offences, death penalty can apply; for certain offences, life
imprisonment can apply; for certain offences, 10 years will apply; for certain
offences, 14 years will apply. The court will decide which of these offences come

under which category.
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Finally, on the extradition and bilateral arrangements, I think Shri Adhir

Ranjan Chaowdhury has a very valid point. It is something we have covered under

Article 14. I certainly appreciate what he said on this issue. On the issue of

countering piracy, there 1s a sense of unanimity in the House. So, I hope that the
entire House will support the Bill.

AT & A G0N, Uoh §1d a1 | HHH1Y T3l Sff 4 9gd f$cd
o Ueh-Ush Sfad &1 o1aTd a1 g | 310 Si-olf 3% 33 8, U fBe By |

A Segel: T 9, et A9 foran, smueet oft A forar i st
=19 forar |

ot &1 3R, TS ST, 319 &1 A1 Ied 82

SHRI T. R. BAALU (SRIPERUMBUDUR): Sir, he had given wrong information. He has

misinformed the House. Actually, the Katchatheevu has been ceded by a bilateral
agreement between the two Executives. It has not been sanctioned by the
Parliament of India. So, in no way, it is legal. The Minister has passed the bucket to
the Congress. Whether it is Congress, BJP or any Government for that matter, this
matter is not a settled one. Katchatheevu geography belongs to Raja of Ramnad
who was a king of Tamil Nadu at that time. Actually, this has been conceded by an

agreement. ... (Interruptions)

I 3reae : o Ygk Tgda S |

AT 3reged : 4 HgR Hedrd S, U [Be 3fdd | d1e S, @itsl T e
S |
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SHRI T. R. BAALU: He referred to ‘somebody’ while speaking about Tamil
Nadu. ... (Interruptions) Who is that ‘somebody’? He is an elected Chief Minister.
... (Interruptions) He should mind his words. ... (Interruptions) He should
withdraw it immediately. ... (Interruptions) This is not fair on the part of the

External Affairs Minister to just refer to him as ‘somebody’. ... (Interruptions)
HON. SPEAKER: Shri Bhartruhari Mahtab.
... (Interruptions)

SHRI T. R. BAALU: It is very bad. ... (Interruptions)

SHRI BHARTRUHARI MAHTAB: Hon. Speaker, Sir, I fully appreciate the point that has

been brought up by the External Affairs Minister. ... (Interruptions)
After a very long time, actually we are discussing about Anti-Piracy. 2,000
years ago in the eastern coast the Kalingan mariners had a flourishing maritime

activity and they were fighting against piracy. During the 7th, 8t and 9t Centuries,
it was the Cholas who ruled the Indian Ocean and also conquered a large part of

South East Asia and they were also fighting against piracy. I remember that in the

16t Century it was Chatrapati Shivaji who fought against piracy in the Arabian

Sea. ... (Interruptions)

AT 3reed: gl o 31 Th X =i GIaRT Y &1 o

. (STaYT)

AT 3reged: 131 off A fgeee © 3y g wia1e ¢ fear, af w1 Slery & =i
BT AR 22

.. (S4dYT)
SHRI BHARTRUHARI MAHTAB: Sir, I am speaking my last line. ...

(Interruptions)
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HON. SPEAKER: No last line.

... (Interruptions)

AT 3eT81: UY I8 o

% o Tg% H TAcGd & gH9 & o] o=y Iuey d_A & g iR
G dl & WRIY & AU 38 Ul IqY Yefdd a1 I HTuRID
fawg] &1 Iuey HRA Tt fadge IR foar fearsm 1~

U Td Widod g3l |

AT A& H Gaob! HibT ¢ 35T UT | 96 Th I R 362 H Uh-Uh B
HipT ¢ QT AT | T 1eL St i HidhT fear, Agard ot ®f Hf Jier faar | I Jad!
AT ¢ IgT UT, Afh 3T e e H TP 1Y IS 7T | g TTeld dRipl g |

AT 3HEL: 3 YT A9Ts IR TEaR f[aaR &4l |
Clause 2 Definitions

Amendments made:

Page 2, after line 5,-

insert ‘(a) “authorised personnel” means the officers and sailors
assigned to warships or military aircraft of the Indian Navy or
officers and enrolled persons of the Coast Guard assigned to ships or
aircraft of the Indian Coast Guard or officers of the Central
Government or the State Government authorised for any ship or
aircraft clearly marked and identifiable as being on Government

service;’. (6)
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Page 2, omit lines 9 and 10. (7)
Page 2, after line 12,-

insert ‘(e) “high seas” includes the Exclusive Economic Zone and all

waters beyond the jurisdiction of any other State.

Explanation.- For the purposes of this clause, “Exclusive Economic
Zone” means the Exclusive Economic Zone of any other State
including the Exclusive Economic Zone of India;’. (8)

Page 2, after line 13,-

insert ‘(g) “other State” means any country other than
India;’.  (9)

Page 2, forlines16 to 23,-

substitute  “committed for private ends by any person or by the crew or
any passenger of a private ship and directed on the high seas

against another ship or any person or property on board such ship;

(ii) any act of voluntary participation in the operation of a ship

with knowledge of facts, making it a pirate

ship;”. (10)

Page 2, for line 28, -

substitute ‘(i) “pirate ship” means a ship which-". (11)
Page 2, line 30,-
for “clause (f)”
substitute “clause (h)". (12)

Page 2, after line 33,-

insert ‘(j) “ship” means-
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(i) vessel or water craft of every description,

including non-displacement craft;

(ii) sea planes and other aircraft, used or capable
of being used as means of transportation on water or

engaged in any operations at sea.

Explanation.- For the purposes of this clause, “aircraft”
shall have the same meaning as assigned to it under clause
(1) of section 2 of the Aircraft Act, 1934;". (13)
Page 2, line 36 -

after “but defined in”

insert “the Convention,”. (14)
Page 2, line 39,-
for “such Code”
substitute “such Convention, the Codes”. (15)

Page 2, omit lines 40 to 42. (16)

(Dr. Subrahmanyam Jaishankar)
HON. SPEAKER: Please sit down.

... (Interruptions)

AT 3eF&1: UY I8 o

fop WS 2, guT RN, fadaged &1 3T e 17
U9 ¥didhd g3 |
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W3 2, gy ALY, [a9gsd | Sis fodr |

Clause 3 Punishment for piracy
Amendments made:

Page 3, forline 2,-

Substitute “(1)with imprisonment which may extend to imprisonment for life
or with fine or with both; or”. (17)

Page 3, line 3,-
for “with death”

substitute “with death or with imprisonment for life”. (18)

(Dr. Subrahmanyam Jaishankar)
AT 3eged: U, GHTd 4, o7 31 J=NYF & 43 TRJd BT digd

GH,

PROF. SOUGATA RAY (DUM DUM): Sir, I am very much moving my Amendment. ...

(Interruptions)

Page 3, forlines 3 and 4,-

substitute “(ii) with imprisonment for life and attachment of all the movable or immovable

properties of the culprit, if such person in committing the act of piracy causes death or

an attempt thereof”. (43)

AT feaed: 3§ I WY TNTd I gRT WS 3 H Tgd J=ne TRe 43 P
HHT & GHE HAGH o U T g |

RN HAGH o o0 T 7T T Sl g3 |
HFHIT SeA8H: U3 T8 ©:
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“fob WS 3, 9YT YR, faegqsd &1 e 1”2
URdd Tdiohd g3 |

WS 3, gy IRNAd, fadus | Sits fear |
I eH&: 30 g faar o fob 7w of A 11 ger fear |

U eA&l: U Hal [ Ja df HA °a [T | 3 Ugd aid o, 39d d1G
T4 dIdd df 31 IgdT | WhaR U18d, 3TY W 817, Afh- HaRI BTN g |

. (TIYTM)

Clause 4 Punishment for attempt

to commit piracy, etc.
Amendments made:
Page 3, line 7,-
for “counsels”
substitute “conspires”. (19)
Page 3, line 9,-
for “fourteen years and shall also be liable to fine”

substitute “ten years or with fine or with both”. (20)

(Dr. Subrahmanyam Jaishankar)

AT 3fege: U, GRTd I04, o7 319 IR WS 44 TR BT d1gd
87
PROF. SOUGATA RAY (DUM DUM): Sir, | beg to move that:

Page 3, line 9,-
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for “fourteen years”

substitute “‘twenty years”.  (44)

AT 3ieAed: 3d H Ul INTd 39 gRT TS 4 H URdd JLNeH T3 44 DI
HHT b JHE Al o Y W g |

N AdalH & folU 341 71 9T 3Rdldhd g3l |
A1 3[eH&l: U T8 &
fop WS 4, YT G, faTgew &1 3T & |7

UdTd Wi g3l |
W3 4, g1 SR, fadass | s fear i |
HIFHIT A& A1 HAl Sf, IR e 21 |

Clause 5 Punishment for organising, directing
others participate in an act of piracy.

Amendment made:

Page 3, for line 12-

substitute  “‘or with fine or with both.”. (21)

(Dr. Subrahmanyam Jaishankar)

AT eHe: W AT I, o7 319 YR T-AT 45 Tdd BT 18d 82
PROF. SOUGATA RAY (DUM DUM): Sir, | am moving the amendment No.45 to Clause 5.
I beg to move -
Page 3, lines 11 and 12,-
for  ““fourteen years and shall also be liable to fine”

substitute  “twenty years and shall also be liable to fine which may
extend to rupees ten lakh™.  (45)
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AT 3feded: 3§ H Ul INTd 3G GRI WS 5 H IRdd TN TS 45 B JHT
o JHE HAGH & fu I&dT g |

RN TG o o0 X1 T1 94T 3Edidhd g3 |
AT e THTE Q-
b g 5, U1 HMied, fa4TP BT ST |~
UdTd ¥l g3 |

WS 5, g1 SRNYd, faeae | Sts fear i |

Clause 6 Conferment of power to arrest,
investigation, etc.

AT (& A ! Sff — =M AT 22.
Amendment made —
Page 3, line 16,-
Omit “Gazetted”. (22)

(Dr. Subrahmanyam Jaishankar)

AT 3reaed: off TH. &. DTG, T 31T TN AT 36 3R 37 U¥gd Bl
18 82

N. K. PREMACHANDRAN (KOLLAM): Sir, | have six amendments. | want to place it on record. This is the
first time in my 25-year parliamentary career that a Minister has appeared on the floor of the House and
responded to all of the amendments that we have proposed. We express our sincere gratitude and
congratulations for having addressed and responded to the amendments. Further, about the notices of six
amendments which | have not moved, he has fully accepted one amendment. That is, "a reasonable

opportunity should be given" instead of "an opportunity should be given." Another amendment is partly

accepted. That is, ‘gazetted officer’. The word "gazetted’ is avoided, and the word “officer’ is accepted.
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Since he is having such a magnanimous response to the amendments moved by the Members, | am not
moving the amendments. | am withdrawing all the amendments. | express my thanks to the Minister for

accepting the amendments.

TIART TEET: U1, T IR, T 37T FATET FEAT 46 TR DT AT 67
PROF. SOUGATA RAY (DUM DUM): Sir, | am sorry that | cannot be as charitable to the Minister as Mr.
Premachandran has suddenly become. All | want to say is that he has not mentioned any discussion on

China, and has not mentioned what happened at the United Nations Security Council.... (Interruptions)

Sir, I am moving the amendment No.46 to Clause 6. I beg to move
Page 3, line 15,-

for “police officer under the Code on any of its Gazetted Officer or

such officer of a State Government”

substitute  “police officer not below the rank of Superintendent of Police or

any officer not below the rank of District Magistrate”. (46)

Sir, without being charitable, I am moving the amendment.

AT 3eed: 3§ T UT. N1 I GRT WS 6 H TR TN TS 46 BT JHT
o JHE HdaM o [y 3@ § |

RN Hdar o folu 61 1 9T 3Rt d g3 |

AT S0e: AF-1Y 9o, 83 UG &1 (U a1d e &I HfHafad g |
I8 3T 9T Pl | 3T HY Hg Jbd g b ST 3T S SR H gl T2 9
JeR T8l gU, I8 AU 1 Pl |

Y. NI I : IR, STH T[S AT 87
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T 3eae: U5 T8 @ -
“foh TS 6, JYUT I, f[9dgd &1 3T e |

TS 6, YT I

about:blank

U Td Wi g3l |

erd, faeae® | Sis fear ma |

Clause 7

Arrest of persons and seizure

of ship and property

AMEATT A& AT HAl Sif — SR T3AT 23.

Amendment made —

Page 3, for lines 17 to 24,-

substitute

about:blank

Arrest

of “7. (/) The

persons and authorised personnel

seizure

of may, either generally

shop and or on suspicion that a

property.

ship 1s engaged iIn
piracy on the high
seas, board such ship
and arrest the persons
or seize the pirate ship
and property on board.
(2) The ship or
property seized under
sub-section (/) shall be
disposed of only by
the order of the
court.” (23)
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(Dr. Subrahmanyam Jaishankar)
AT e TH T 3 -
I Tg 7, Ty GNq, A &1 3 e 1~
UdTd ¥didhd g3 |
TS 7, 91 GXMNied, faee | S foar T |

Clause 8 Designated Court
U A& Y Hl St — R ST 24,
Amendment made —
Page 3, after line 30,-

insert “Provided that such territorial jurisdiction shall be determined
on the basis of the port or place of disembarkation within India
of the person suspected or accused of an offence under this
Act”. (24)

(Dr. Subrahmanyam Jaishankar)
AT Sehe: UH T8 R
I e 8, gyT TR, fadrgss &1 3 e 1”2
U Td Wi g3l |
WS 8, gy ALNfed, [agus | Sis foar |

Clause 9 Jurisdiction of Designated Court

HEAT (A& AT HAt o, SR W= 25 9 28.
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Amendments made —
Page 3, lines 33 and 34,-
for "Indian Navy or the Indian Coast Guard"
substitute "authorised personnel or the police". (25)
Page 3, omit lines 37 to 41.  (26)
Page 3, line 42,-
for "Provided further that nothing in this sub-section"
substitute "Provided that nothing in this section". (27)
Page 4, omit lines 3 and 4.  (28)

(Dr. Subrahmanyam Jaishankar)

T SreAed: Uy U8 o
5 T 9, JUT ANV, [AeTPH BT T |

UdTd HWidhd g3l |
WS 9, gyT IR, faeaes | Sits foar 1 |
Clause 10 Trial of offences by Designated Court

T SeAE: . N1 X1 Sff, &7 31T RN AT 47 3R 48 T Bl
q1Ed 87

PROF. SOUGATA RAY (DUM DUM): Sir, I am moving the amendment nos. 47 and 48 to
clause 10. I beg to move:-
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Page 4, line 9,-

for "a Magistrate"
substitute "a District Magistrate or a District and
Sessions Judge". (47)

Page 4, lines 11 to 13,-

for "for a period not exceeding fifteen days in the
whole, where such Magistrate 1s a Judicial Magistrate,
and seven days in the whole where such Magistrate is
an Executive Magistrate"
substitute ~ "for a period not exceeding fourteen days at a
time and if the Judicial Authority deems appropriate
the custody may be extended to a maximum of
one month as a whole". (48)

el sremer: TS T Y. AT T off §RT TS 10 T TR T=NYF ST 47 3R 48
D1 JUT & JHE e & e Taar g |

RN Hal o oy ¢ T4 TU1 3didhd g |
AT E: U T8 8-
fob T 10 faITH BT ST |
UdTd Wi g3l |
W3 10 [A99s © S fear T |

Clause 11 Presumption
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SHRI BHARTRUHARI MAHTAB (CUTTACK): Sir, 1n this Parliament, we have seen a fresh

jurisprudence being implemented when this House adopted a Bill relating to
terrorism which means a person who 1s apprehended has to prove that he is not
guilty. Similar provision i1s now being adopted here on the presumption which the
hon. Minister just now mentioned that he has to prove that he is not guilty. But this
Parliament has also made a law that, on allegation, people can be apprehended and
prosecuted. 498 A is purely on allegation that this House also approved and it is a
prevalent law today. Therefore, after hearing the hon. Minister, I am not moving my

amendments.
AT 3reges: ot 1.uA. gyuH - Iufyd =8l |
UY T8 8-
% TS 11 99T BT 3T & |I°

JdTd ¥l g3 |

Ws 11 fadg® ¥ Sis fear ma |

Clause 12 Provisions as to bail

HIFHTT SA&: A Hal S, S=1e T 29.
Amendment made —
Page 5, line 6,-
for "an opportunity"
substitute "a reasonable opportunity". (29)

(Dr. Subrahmanyam Jaishankar)
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AT S8l U I8 &
fob T 12, JuUT G, fadgsd &1 e I
U Td Wi g3l |
WS 12, YT IR, foeas | s fear m |
W3 13 fodg® d Sis fear ma |

Clause 14 Provision as to extradition

AEATT A& AT JaA1 oif, TR TJAT 30 T 33

Amendments made —
Page 5, line 18,-
for "Convention State"
substitute "any other State". (30)
Page 5, line 21,-
omit "Convention". (31)
Page 5, line 23,-
for "a Convention State"
substitute "other State". (32)
Page 5, for line 24.-

substitute  "that ship 1s operating, be deemed to be within the
jurisdiction of that other State whether". (33)
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(Dr. Subrahmanyam Jaishankar)

AT SfeHed: U8 U8
fob WS 14, guT TR, fades &1 3 aq I°
UdTd ¥didhd g3 |
TS 14, gU1 e, {98 | Sre fean 7 |

16.00 hrs.

Clause 15 Protection of action taken in
good faith

Amendments made.
Page 5, line 26,-
for “any person”
substitute “an authorised personnel”.  (34)
Page 35, line 29,-
after “Central Government”
insert “or any State Government”.  (35)
(Dr. Subrahmanyam Jaishankar)
W 3YeT: U% 78 ©;

“fop e 15, guUT G, fadgsd &1 e 1~
U Td Wi g3l |

WS 15, g1 IRNed, fagaes | Siis fear T |

Clause 1 Short title, commencement and
application

about:blank 38/42
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Amendments made:
Page 1, line 3,- for “Anti-Maritime Piracy Act, 2019”
substitute “Maritime Anti-Piracy Act, 2022”. (4)

Page 2, lines 3 and 4,-

for “all parts of the sea adjacent to and beyond the

limits of Exclusive Economic Zone of India”

substitute “the high seas”. (5)

(Dr. Subrahmanyam Jaishankar)

T SeH&: U1 AT I Sff, T 39 RN AT 42 TR BT 918 d 82

. T ¥ (GHSH): TR, H TRe Hg I+ & Ugd adH1 a1gdl g [ d ugd
ys JfET T e o1 3BT Udbe oI A | § T g1 ISl He1 argdl § b 81
AT H Uy A 8 | 39 f9a § Y UTeT gl SIfSTT | 31T UIsie &l Uhisy,
3D O | ST | AR bt 871 Hd BT | T8 g HeA1 | |... (TaY™)

3R 3! fgHd 8, dThd 5, dl STS! TS 3R IR} fictft & forw S
H 9 GV | (SIaU™) I HIRT A4 | ... (TIY™)

I beg to move:

Page 2, for lines 3 and 4,-

substitute “The provisions of this Act shall apply to the high seas,

which for the purposes of this Act, includes Exclusive
Economic Zones (EEZ) of India”. (42)

AT e 3@ T O ATd XA GR1ES 1 H U RN TRAT 42 B GHT
& qH& AdaH & U I@di g |

about:blank 39/42
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RN Har o foIu 61 77 9T 3Rl d g3 |
AT Srees: Uy U8 o
b WS 1, YT G, [T &1 3T & |

UdTd ¥l g3 |

WS 1, gy gented, f[odus | Sis fear |

Enacting Formula

Amendment made:
Page 1, line 1,-
for “Seventieth”
substitute “Seventy-third”. (3)

(Dr. Subrahmanyam Jaishankar)

T 3Te: U4 T8 &
“fop T T, guT I, [AeTD 1 31 1

JdTd Wi g3l |
ST T, gu1 S=Mfed, fd9ges | §rs fear i |

Preamble

Amendment made:

Page 1, in the preamble,-

about:blank 40/42
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In paragraph 2, omit “or any other place outside the jurisdiction of any State”.

for paragraph 3, substitute-

“AND WHEREAS India, having ratified the said Convention, considers it
necessary to give effect to the aforesaid Convention relating to piracy.”.

(2)

(Dr. Subrahmanyam Jaishankar)

A1 3IeH8&l: UY I8 ©:
fop I b1, TUT MR, fadds o1 e |

UdTd i g3 |

e ee], guT GG, g § Sts €} 78 |

Title

Amendment made:
Page 1, for long title,-

substitute  ““to give effect to the United Nations Convention on the Law of the
Sea relating to repression of piracy on high seas and for matters

connected therewith or incidental thereto.”. (1)

(Dr. Subrahmanyam Jaishankar)

AT 8 UY T8 o
«fp A9, gYT I, [T 1 3T EA |7

UdTd Widhd g3l |

a8 &1 g1 A, gu1 SRNfed, fadds o Sits fear |

about:blank 41/42
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AMEATT 3fege: J41 Sff, 3d 3110 U&did He (&b g1 Sxnfed fagas & uifvd

foar Sma |

DR. SUBRAHMANYAM JAISHANKAR: Sir, [ beg to move:
“That the Bill, as amended, be passed.
WG Seae: U I8 ©:

“fo fqgTe, guT =N, a1k fobar o |1
U Td Widpd g3l |

about:blank
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